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,.\ ‘AFFIDAV]Z]“ ON__BEHALF _OF THE _RESPONDENT NO. 3 IN

f

’ E@M\PLIANCE OF ORDER _DATED 27.02.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

I Sunil Chaudhary, aged about 57 years, S/o Late Shri Lashkar Ram, posted
as Principal Chief Conservator of Forests & Head of Forest Force, State of Uttar

Pradesh Lucknow do hereby most solemnly state and affirm as under

W@w } @ag 4\ wi h;:the facts of the case and am competent and authorized to swear the

G o

Z That in the present matter the Petitioner has alleged rampant deforestation
and illegal encroachment by farmers on reserved forest located in
Bibipur Jalalabad, Paoti Khurd, Dabhedi, Bibipur Hatia, Barnawi Akbarpur
Sunheti and Rataund villages of Shamli District, Uttar Pradesh.

3. That on the last date of hearing i.e. 27.02.2025, the Hon’ble tribunal
SH KUMA@
Advocate & N otary Pubhic
NTNT5 Kal4, Neas Majar Dev Des Mary

Niwai Ganj, Chowk Luck :
Reg.JNa 3\;’!89 3 n?i / MA: ﬁ
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directed the Deponent to file the present affidavit keeping in view the
observations made by the Hon’ble Tribunal. The operative paragraph of the

order dated 27.02.2025 is stated below

“d. In the affidavit, it is not mentioned how  these
encroachments had taken place when it was the responsibility of
the forest officers to protect the reserved Jforest. Learned Counsel
appearing for Respondent No. 7 does not dispute that it was the
responsibility of the DFO, Shamli to ensure that no encroachment
in the reserved forest within his jurisdiction takes place. The
overall responsibility of the PCCF of the State is also not in
dispute. Hence, Respondent No. 3- PCCF and Respondent No. 7-
DFO, Shamli, will file an affidavit furnishing the explanation as

to how the encroachment had taken place in the reserved forest

and who is the official responsible for Jacilitating  such
’dT'\)”\\ encroachment or on whose dereliction of duties it has taken

‘\

\ N\ : place. They will also disclose the timeline for completing the

""._(‘l

rest land under question and clearing the encroachment. It is

) S}m;ey Jor identification of encroachment in the entire reserved
(‘? submitted by the counsel for Respondent No. 7 that this exercise
y

R j OF \ _}r’; will be completed within twelve weeks. Hence, we direct, the

above Respondents to take expeditious action and file the

compliance affidavit, keeping in view the observations made
ESH kupAl e D

Advouate & Notary dfaove within a period of six weeks ...
1475 Kz ar e Das Marg
Niwai Gany, Chowk Lucknow

Reg. Nod31[fhas the actions taken and the explanations regarding the observations made

2 ! ML byzy?g Hon’ble Tribunal are as follows:

I. BACKGROUND AND DETAILS

5. The total area of reserve forest land in Shamli is 4341.395 hectares out of

which 279.477 ha area has been notified under Section 20 of the Indian

.
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Forest Act 1927, and 4061.918 ha area notified under section 4 of Indian

Forest Act 1927 is under forest settlement process.

6. The petitioner has raised question of encroachment in seven villages of

forest land in Shamli forest division, which are following,.

S. Village Total number | Forest land Total Total
No.| hame as of khasra of | area in total forest forest land
mentioned the forest khasra as land notified u/s
in OQ.A. department mentioned | notified 4 of IFA,
915/2024 as mentioned in OA u/s 20 of 1927 (in
in OA 915/2024, | IFA, 1927 Ha)
915/2024 (in Ha) (in Ha)
1- | Bibipur 70 113.999 113.999 -
Jalalabad
2- | Paoti khurd 96 127.566 127.566 -
SAVARPN Total 166 241565 | 241.565 ;
3 . ‘\t-’-‘/ e ""‘-.\\ \\
/' / " w33\HD?bhedi 64 53.471 . 53.471
Pl Lo 1R |y ",\‘ ;
\omnr N M 7R atond 43 52.106 . 52.106
o Py
\\:;_\‘ 5 Akbarpur - - - -
sunehti
6- | Barnavi 180 117.778 - 117.778
7- | Bibipur hatia 13 40.416 - 40416
Total 360 263.771 241.565 263.771
’ Grand total 526 505.336 241.565 263.771
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7. It is pertinent to mention here that as per ISFR 2023 issued by Forest
Survey of India that the forest cover in Shamli Forest Division has
increased from 1.54 percent to 1.94 percent, indicating a growth of 0.40
percent of forest cover in the Geographical area of district Shamli goes
against the statement by petitioner. This clearly demonstrates the positive
results of afforestation in the district.

A copy of relevant portion of FSI report annexed herewith and

marked as ANNEXURE-1.

II. ACTION TAKEN

8. That in Compliance of Hon'ble Tribunal's order dated 27.02.2025 deponent
has issued a letter no. 3318/6E-2(NGT) dated 14.05.2025 (ANNEXURE-2)
to Chief Conservator of Forests, Meerut to investigate the matter and send

the status report. Chief Conservator of Forests, Meerut vide his letter no.

/(‘T A % /35-3 dated 23.05.2025 (ANNEXURE-3) given a reply to the above

# v\
/ \\O}Led letter dated 14.05.2025. After that the deponent again written to
/* Hie! Lumar \
{ ( At Chlj Coqiservator of Forests, Meerut to give a further detailed status report
“-. Q‘ s .7| :;‘Il” (4 J

; CL ’ @ ‘deponent vide letter no. 3467/6E-2-NGT dated 24.05.2025

“Or 1 (MEXURE -4).
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(i) That, the survey and demarcation work regarding reserve forest
mentioned in the present Original Application for Shamli
division is under process. Till now 199.466 ha. of forest land has
been surveyed out of 505.336 ha. reserved forest land, mentioned
in the petition. The encroachment was found on 3.901 ha. out of
which 3.778 ha. land has been made encroachment free and
taken into possession by the forest department. Restoration of the
encroached land is underway. Action for removing permanent
structure encroachment on 0.1262 ha. is carried out under
relevant provision of Indian Forest Act, 1927. The detail for the

same has been filed by DFO Shamli in his affidavit.

— i1) That, the survey and demarcation for the remaining 350 Khasra
LOTARY
AL

¥s to be completed within area of 305.87 ha. With regards to the

«

& O:\-}_..__ o W mar { |
/ ( «. - osn | safne, vide order dated 16.05.2025 DM Shamli has fixed a
1‘ St | opeiaioWw </

) RS N e SN
\ 0 o 5;me11ne of 177 days (25weeks) to complete the survey and

S \E; = ??;/’ demarcation, subject to the cooperation between the Forest

v ey

Department and the Revenue Department. It is noteworthy to
mention that specific land details regarding the khasra number is

not available in the section 4 notification of the reserved forest

Sy SH KUMAR
Sy v “ubiic under IFA, 1927 (as amended). Therefore, a joint survey with the
‘ ' iJas Marg
L WE LUCKnow

“1adg108 - revenue department is under process.
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(iii) That, the based on this report the details and Action Taken Report

(ANNEXURE-6) can be summarized as given below:-

A brief tabular summary of the key proceedings-

S. | Details of all Notified u/s Notified u/s Total Notified Forest
No.| areas mentioned | 20 of Indian Forest Act | 20 of Indian Forest Act Land
in OA 915/2024 Nos. Area (Ha.) Nos. Area (Ha.) Nos. Area (Ha.)
1. | All Plots 166 241.565 360 263.73 526 505.336
2. | Surveyed Plots 66 116.457 110 83.009 176 199.466
3. | Remaining Plots 100 125.108 250 180.762 350 | 305.87

| 4. | Encroachment Found 3.9010 Ha., which is about 2 % of the area surveyed

5. | Action taken regarding encroached land-

3.7748 Ha. of encroachment is removed which is 96.76 % of the total encroachment of

APVARY

eyed area.

?\“ i @ eedi’hg u/s 61(b) of the Indian Forest Act 1927 have been initiated for the remaining
/ *® /5 Bt ‘d'iﬁr62 l:({acé‘are which contain pakka makan/ structure on forest land .
‘ )
.1\ 9(‘-.‘ \6': Tlme requ{}tj‘ed for the survey of remaining khasras of the forest department
-\ B No
‘\’L : DM»S(Q? 1on the request of DFO Shamli, has fixed the timeline for the survey which takes
i, {5 (v %

\‘;““aboﬁt 25 weeks.

7. | Other Action Taken

A Joint Team comprising officials from Revenue and Forest Department has been

constituted for survey of Forest land.

Three H-2 cases for forest offences have been registered by Shamli Forest Division against

various persons for encroachment of Forest land.

1/7

/Efisciplinary proceedings also have been initiated against the concerned officers.

N
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10.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

I1. T state that everything stated above has been stated by me in my official
capacity on and derived from the official records and 1 state that nothing

material has been concealed therefrom.

VERIFICATION
Veritied at £.ue)¢meo s on this 2 7day of __Ma y , 2025,
¥ e w«

that the contents of the above affidavit from paragraphs 1 to 25 are
believed to be true and correct to the best of my knowledge and belief.

No part of'it is false and nothing material has been concealed therefrom.

So!m niy 57t DEPONENT

who | f b\'bPM gmntpjzai\%%w
le}; P ; C‘_Pﬁ]‘ é

\:-,!

Sy k.ontes:em.

Hﬁ- KoL l\ﬁAQ

s ,'*"ff , @y bl
L LR Ey CTTERE Tty
¢ : ~.Dagu
Niwai Gany, Gy cknow A

Reg. Nu 3'«@910&
(1: J Iy 1‘{ ZUH
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: Cutturable wasteland

Fallow land other than current fallows
Current fallows

Net'area sown -

Source. Land Use Sz‘a tfst;cs Mlmstry ofA_qnculture and Farmer’s Wéb‘are GO/ 62027 22)

Forest Survey of India



Uttar Pradesh

[ s
| 268873
= ';3"4,0014.411‘
{ 835566/
-15,045.80

: 1 456115] 3865] 21203 167.31] 417.99| = 9.16| - 1353| o
Budaun | 437805] ~ 000| = 475| 2315|2790 064 281} . 636
Bulandshahr - = =~ | 343104| . 000|  4261| 9892} 14153} 412} 571 013 '

Chandauli =~ | 254100) '7.69| 18317| 35864| 54950/  2163| ~-081] = 185

" Chitrakoot -~ | 321600, 8053| 314.81| 24122 63656|  19.79| = 586| 33.12
‘Deoria - | 254000 0.00 113 19191 2032 080 478} = 000
Etah | 249043 000! 035 2047 2082 © o084] 315/ 008
‘Etawah | 231058 000|  6320] 22359 28679\ = 1241| 2884 4397
Farrukhabad 1 2,18107 - 0.00 1405{ - 36.44 50.49 231, 07 163
Fatehpur © 1 416900] 000 1924| ~ 3777 5701 @ 137 005| 238

Firozabad = - 2.360.82 0.00 444 56.53 60.97 2587 212 2410

299

Forest Survey of India |
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UTTAR PRADESH
Table 10.27.3 District- wise Forest Cover in Uttar Pradesh

(km?d

i, 2023 Assessment % of Cal- C?::tg.;e

District ed Area Very Mod. Open culated 2021 Scrub

: by Sol Dense | Dense Forast Total | Areaby | .

Forest Forest Sol basad*
ﬁz‘ﬁm Lk 1,441.86 0.00 445 1832 2277 158] -005 0.00
Ghaziabad 891.61 0.00 7.90 13.12 21.02 236 003] 000
Ghazipur 3,377.00 0.00 058 2377 2435 072738612000
Gonda 400300, 6493 9.03 5297| 12693 X97 129] 046
Gorakhpur 332100 2798 21.60 2491 74.49 224 241 0.00
Hamirpur 402100 0.00 772117 14597 - 22318 555 166] 1415
Hapur 110667| 000 6.72 21.09 27.81 251 B2 117
Hardoi 5,985.66 0.00 1562| 12958| 14520 243). 718 9.36
n:;:rr“/ Maamaya 184049 0.00 058 2151 22.09 190175415 0.20
Jalaun | 456500 000, 6066, 19583| 25649 5.62 641| 5303
Jaunpur 4,038.00 0.00 10.06 53.94 64.00 58 e st 03]
Jhansi 5,024.00 0.00 S70 | 128421 34152 679| 3479| 6679
Kannauj 2,092.87 0.00 000|. 2561 2561 122 e oTsli s
Kanpur Dehat 3,021.00 0.00 3.05 4401 47.06 156] -2470| 16418
Kanpur Nagar 3,155.00 0.00 853 6159 70.12 222| 2529} 339
ﬁg;i?“’/ Kanshiram,.  ossbel’ “iooo 537| 3660 4197 215 -1011] o1
Kaushambi 1,779.00 0.00 435 29.15 3350 1.88 115] 000
Kheri 768044 80514| 15770 27129] 123413| 1607| -27.66 822
Kushinagar 2,905.00 007 297 32.13 3517 121 093} 000
Lalitpur 5,039.00 000| 12726| 44979| 57705| 1145 000| 3324
Lucknow 2,528.00 000| 16118| 24008| 40126| 1587 2.62 8.09
Mahoba 3,144.00 0.00 21221 215103 17225 5.48 284| 6055
Mahrajgani 2,95200| 26228 9272 7AA7) 42697 1444 = 0664 032
Mainpuri 2,760.04 0.00 0.19 17.23 17.42 063 147] 000
Mathura 3339.64 0.00 3.90 49.44 5334 160 295 311
Mau 1,713.00 0.00 023 11.14 1137 0.66 000| 000
Meerut 2,500.86 0.00 3459 56.74 9133 365 522] 000
Mirzapur 4,405.00 938 2785145002 - 73691 . 1675] - 200] - 4659
Moradabad 2,009.40 0.00 350 14.23 17.73 0.88 082] 012
Muzaffarnagar 2,750.86 0.00 8.43 4563 54.06 197 516 271
Pilibhit ! 349890| 48620 8175| 10589 67384| 1926] -2161 9.92
Pratapgarh 3,717.00 0.00 26.94 9729 12423 334 056 163
Prayagraj/ Allahabad | 5,482.00 6.28 2501| 13494| 16623 303 494 2667
Raebareli 3,289.00 0.00 2.72 87.10 89.82 273 380, 365
Rampur 236658 3.89 24.61 40.49 68.99 202 ;2588 0.00
Saharanpur 3,688.96 000 18213 34287| 52500| 1423 907! 081
Sambhal 2,497.95 0.00 074 1173 1247 050 279 000
Sant Kabir Nagar 1,646.00 0.00 116 12.97 14.13 0.86 0.00 117
Shahjahanpur 457524 2615 547 2877 6039 132 225 079
e _Shami 1,257.46 0.00 396 2043 2439 194 154 121
S Shravast 1,64000| 197.72 9929 4656 34357| 2095 229 027

~ Forest Survey of India
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BEFORE THE NATIONAL GRFEN rmBUNA'L_ -
PRINCIPAL BENCH, NEW DELHI

* ORIGINAL APPLICATION NO. 915/2024

AN THE MATTER OF:

AMIT KUMAR
UNION OF INDIA & ORS. '
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A A "COPY OF FSI REPORT ANNEXED HEREW}TH AND

¥\ GOPY OF THESE PROCEEDINGS ARE ANNEXED
HI:REWITH AND MARKED AS ANNEXURE- 5

 VERSUS

INDEX

" ...APPLICANT()

 RESPONDENT(s) |

PARTICULARS

1 PAGENO. .

T‘AFFIDAV!T ON BEHALF OF THE RESPONDENT. NO..

7 N COMFLIANCE OF ORDER DATED 27.02.2025 |

"PASSED BY THE HON BLE NATIONAL GREEN
_ TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

~1

l

M ARKED AS ANNI‘XURE-]

'“?"THF DETAIL OF THE- SURVEVED LAND, LEGAL
. PROCTEDINGS AND PHOTOGRAPHS FOR THE SAME
"ARE ANNEXED HEREW!TH AND MARKED AS

‘ XNNI“‘(LRE-Z

“THE PAOTOGRAPHS OF THE PROTECTIVE TRENCHES ! -

i

" ARE ANNEXED HEREWITH AND MARKED AS |-

ANNEXURE-3

A COPY OF THE H-2 CASES ARE ANNEXED HEREWITH
' AND MARKED AS ANNEXURE 4 |

1

[0 VSR UUNIIN, SRS

o b S ST SRl 2 RSN A LM s & o fanai o

FARPI——
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s e e Y

A COPY OF SHHOW CAUSE  NOTICES "1SSUED S|
DANNEXED  HEREWITH AND = MARKED - AS

_ " ANNEXURES A
L8 A COPY OF TIME UNr'ANNFXED HFRrwmf?ﬁE
S ;MARK 1D as ANNEXURE-7 . .
9 A COPY OF LETTER FROM REVENUE DrPARTMENT, |
© ANNEXED HEREWITH AND MARKED AS ANNEXURE-|
10, PHOTOGRAPHS "'ii‘iztﬂ(f?'fﬁbocr,rs EARTH | IMAGE
'STATEMENTS OF THE SURVEY TEAM, GRAM.
"PRADIIAN AND OTHERS ARE ANNEXED HEREWITH |
o i/\NI)MARKID AS ANNEXURES-9 o B - |
11 ACOPY OF THENOTIFICA TION OF RESERVED FOREST '
! /S 4 AND 20 OF THE IFA, 1927 ARE ANNEXED
o ?m RIEWITH AND MARKED AS ANNEXURE-10 |
B 12 ’r\ COPY OF TIESE CORRESPONDENCE IS ANNEXED | |

H! Rl WIT {l /\ND MARKi'D AS ANNFXURE 11

-
i

THROUGH COUNSEL

‘ - BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.
bhanwa_r()‘)mdonm gmail.com 6375115224

DATE:
PLACE:
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BFFORE TH}* NAT!ONAL GREEN TRIBUNAL
PR]NCIPAL BENCH NEW DELHI

: ORIG!NAL AI’PLICATION NO. 915/2024

"IN THE MATTER OF;
AMITKUMAR

VERSUS

UNION OF INDIA & ORS. -
Mo NDIA & ...RESPONDENT(s)

AF FIDAVIT ON BEHALF OF THE RE"QPONDENT NO. 'J'INCOMPLXANCE
- OF ORDER_DATED 27 022025 'PASSED BY THE HON! BLE NATIONAL.
- (,RFLN'IRJBUNAL PRINClPALBENCH NEWDELHI :

qa—f{ AW ng aged about 5 3 years S/o Shri Lﬂh E)O\-OL?" [)VM&C)\
Pmied as Dwus:onal forest Ofﬁcer, Shamlx State of U, P do hereby most solemnly

state and affirm as under:

] That },\T 6\(79 c(&\/ | f bvy’/ am fully_ébnversant 'wil.h the facts of -fhé case
and am competent and authorized to swear the present Affidavit.

2. That in-the present matter the Pe_titiorier has alleged 'rampani de;forcst‘azion
and Hieg'ﬂ encroachment by farmers on reserved forest iocated in Blblpur
Ja i Idbad Paoti Khurd, Dabhedl Bxb:pur Hatia, Bama\w Akbarpur Sunheti

Qﬂ) !jxstnctCUﬁar Pradesh.

and .Ratzm_nd vill agesof S

Vi NC

gy D
¥\nep A
..f - // =
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L N

That on Lh(, last datc ofhearmg ie. 27. 02 2025 the Hon’blc tnbunal directed

'Ihe Deponent to ﬁ e the prest’;nt ati’ davxt kcepmg in view Ihe obscf‘v’atiOHS

made by lhe Hon’blc Tribunal. Thc: operative paragra’ph of the order dated
27.02. 2025 is statcd below -

4. Inthe affi a'avzt itis noé mentaonea’ how t}zes*e encr oachmentv had

’ {aken place wben it was I}ze responszbzlz{y of the fore.sl officers to

p) otect the 7esewed foresl Learned Counsel appearmg Sfor Respondeni

. No.7 dae? not dzspuze zhat it was the respons:btlny of the DF O Shaml:

1o ensure zhaf 7] -erzcmacim:em in the reserved Jorest within his
Jjurisdiction takes place. The overall responsibility of the PCCF of the.
State is also not in disputef Hence, Respondent No. 3- PCCF and -

Respondenr No 7 DFO Shamiz will f le an qffidavit furmshmg 1he _

explanat:on as !o how the encroachment had taken p[ace in t}ze resewed

- fores! and Awho is -the .oﬂ‘l'cial responsible for facilitating such -

enb#oachmenf br on ivhése dereliction of duties ii has taken place They
will- also dz s‘clove the lzmelme ﬁ)r comp!eimg !he survey Jor
m’enzzf cation of enc. roachmem in the entire reserved forest land under
- question and c:’em‘ing z}:e encroachment. It is submitted by the cozz;:.vél
j"or Respondenr No. 7 that this exerc:se wxi! be complered within twelve

I‘\ -

weeks Hence, we d:rea {he abav‘e Re‘epandenf'; to take expedmous
\

action and file the compldike affidevit, keeping in view the
_ . '( e affid ping in vie:

A e e b




“observations made above, within a period-of six weeks...
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© 4. That the actions taken and the expianations'regarding the observations made

by the Hon’ble Tribunal are as follows: .~

L EACKGROUND mns’rms

L

’Thc total area of rcserve forest land m Shamll 18 434! 395 hectares out cf

A wh;ch 779 477 ha area has been not;f ed under SCCUOB 20 of the Indian Forest

- Act ]927, and 406 ] .9}8Aha» area nonﬁed un_dcr section 4 of Indian Forest Act

1927 is under forest settlement process.

6. The petitioner has raised question of encroachment in seven villages of forest

fand ih Shamli forest division, which are following.

Total forest |-

i

L w ,‘_’t

~_

. ~
vt -
N

H
Lo~
o

S N.” Village name : Total number | Forestland | Total forest
" as mentioned . - of khasra of the | “area in total land notified | land notified °
inQ.A. 1 forest khasraas- /s 20 of IFA, -0/s 4 of TFA, K
91512024 -department as .| mentioned in | 1927 (in Ha) | 1927 (in Ha) '
S . mentionedin | QA 915/2024,{ - | -
i . | 0A915/2024 | - (inHa)
1 Bibipur - 700 - 113.999 113.999 -
. lalalabad | - o -
.2 Paotikhud 3 96 [ 127.566 127.566 -
. _Total, 166 | 241,565 241.565 -
4};\"; » .Ddbh(dl 64 53.471 - 53.471
AR ’o;ﬂmb - ’
UL e i :
i L Rdend TS0 - 52106 )

T ASe a4t -

ANERPO BT
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:. S_ % .. Ak_barpur o - . . - - — ' e v e
1 - sunchu Ty N
: '(')_' { C ,'.‘,.,__.w__......_,l - L : _ )
. &0 Bamavi, S 180 [ 117778 o T8
S ST ' I L
7- | Bibipur hatia T 0416 | - Taais
Cfeml T 3| aean | ises | 263771
, »§ Crand total 526 - . 505.336 241.565 - 263. 771

7. 1tis pertinent 1o mcntibn herc that as pér ISFR 2023 issued by Forest Survey .

PN

of !ndxa lh'n the forcst cover in Shamh F orest Div:swn has mcrmsed from

1.54 percent 10 ] 94 pcrcent mdlcatmg a growth of 040 p¢rccnt of forest

: Lovu n tlu Geog,mphacai area of dlsmcl Shamh goes agamst the statcmen{

by pemumer. This dearly demonstrazcs the posmve resu%ts of afforestation in
the district. . -

A copy of FSIreport annexed herewith and marked as ANNEXURE-1.
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"I.L : ACTIQONQ;@N;_, N

9. That in ordcr to address the encroachment on thc forest 1and zs mcntxoncd by

the pchttoner in the present Ongmal Apphcanon (OA) ‘the Forest

Depar{ment has to conduct surveys of the khasra numbcrs mcmxone;d in the

said O. A.in coordmanon and cooperatmn with the Rcvenue Dc:partment Any

chcroachmcnt and its extent can bc estabhshed only aﬁer due survcy

10 The survey team was assxgned by thc Tehsildar (Kairaoa) to carry bu}: the

2- 05,2025 survcy of 176 Khasra numbers has been

.survey work Till date l

: conducted by the Forest Deparrmcnt and the Revenue Department These 176

6 hectares Out of the surveyed forest

E’lzasm no (s) chalks upto 199 46

‘ iand i.e. 199 466 hectares, 3 90!0 hectares of forest iand was found to be
he encroachment from

encroached upon Et is pertmem to mennon that t

3 7748 hectares of forest land has

as been restored Departmemal H-2 case has

department and the and b
Proce::dmgs s 61 ®) of the Indian Forest Act 19’\7\ 'g?jv“gg/g\r\x

. bu,n 1§sucd and

muated for the remammg 0. 1262 hectare rcserved forest la: fing «(-4-5..'?-"‘

. {
pcrmanent (pakka) structum/makan That the remaining ar ¥ WO be

4 surveyé_d by the Fon,st and the Revenue Departmcm is 305, 87\6‘0@65 n 350

Khasra are 1o be surveyed. -

been du}y ‘removed by the forest ‘

ST ST

Vot oms o e ay 44 ee

- ———
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v S Do

T ————s

Total number of - | Total are area of [ Total " TTotal

. S‘ Ty
| N. [khasras surveyed | khasras . encroachment | encroachment l
- : ~ | surveyed (in | found (in ha) removed |
ha) (nha) |

sl-1-176 199.466 39010 13,7748 E
1 {66 khasrau/s20° | - . S . ;

{ ol IFA (arca - o L : :
116.457 hectare) i
(110 khasra u/s 4 i

¢ of IFA in (area - !

1 83.009 hectare) |

The detail of the surveyed land, legal ;Srobéedings and photographs for the same

Varc anﬁexed herewifh and marked as ANNEXUREZ ‘ ' ' ' ’

H That it is submmed befere the Hon ble Tribunal that thc rcstorat;on of the
foreqt ]and is bem g cxecuted by the forest department through the construction -
) of protection trcnches on the surveyed Ynd. Furthermorc durmg monsoon. mr
1hc momh of Ju!y the Forest Depaﬂment wxll plant saplmgs in thls land
The photographs of the protecuve trenches are anncxcd herethh and marked

as ANNEXURE-3.

€ases are as Iollows.

L H~2 case 'no.‘}2/2024¥25‘da1cd'32,} 1.2024 has been registéred

under section 26-of the Indian Forest Act, 1927 {as amended in
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2‘(;)23.). Thé easc hag bécn registcfed against (i) Sunii 'K»um‘ar‘S/O
* Brijpal, (ii) Jagveer 3/0_ Raj Singh, (iii) AR‘amesh Chandra S/o
".Ratan Smgh | - |
A H~2 case no. 13/2024—25 dated 02 ]2 2024 has been regxstered |
by the Forest Department under section 26 of the Ind;an F,orest
~ Act, 1927 (as amended in 2023) for section resume Forest land.
. .Thc case has been rchstered agamst @) Kama] S/o Hota (u)
A Hardeep Singh ‘Slo Crhla_un Singh (iii) Sandgep S/p Balihar
Singh (iv) .Ranjit' sm_gﬁ S/o Alamjit Singh _(v')' Desh pal S/o -
érajpa]. - o ) N
Itis noteWorﬂ_xy to rhe;ntion thatA iﬁ the above mentioned H-2 'c.ase
90.13/2624-253 1.8031 4Ha‘ land has been restéred to the Forest
. Department | |
i H2 case no. 17/2024-25 dated 2, 03 2025 has’ been regxstered
. by the Forcst Ddertmcm under scctlon 26 of {he Indxan Forest
- Act 1927 (as amended in 2023) The case has been regxstcred
agmns{ (1) Jagpal S/c Rahtu (ii) Mang1 S/o Rama (m) Kav:ta |
Wi Prem (iv) M‘“‘g“ $/0 Asha 42 Mohar Smgh S/0 Asha (v:)

Mukesh S/o Siria (vn) B:lendr'z Slo Jagdish (viii) Raqul S/o

Rama. RN
-, ’_} ‘”'\ \
T\{;} 207N \ ' ' '
A copy oi the H-2 s A |
case 1 are Py xedh i) ewuh and marked as ANNEXURE 4

P . ‘\‘ A (i >
13, rocncdm / g
| L Ws 61 (b) uf :}g!pggw:{ st Att 1927 have been mmated for the

‘Zﬁaa

o
-

e - - I et L LT VU DA
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n,mdmmg, 0 1262 hectare land under sccnon~2{) of Rescrva Forcsl whlch S

‘\,omam pakka makan/structurc on forest 1and

Al copy of lhcse proceedmgs arc armexed hcrcthh and markcd as i

_ANNEXURE»

14. That subscqucnt o the reglstratxon of H 2 case agamst thc above- mentloned__ .

Of fenders thc Forest Department has 1ssued nonccs to the offenders dlrectmg L
-them to appear before the Department and show cause nonces have bccn e
:,‘195ued by the Rangc Forest Ofﬁcer and subsequent!y by the Dwxs:onal Forcst S

- Ofﬁcer dated 16 05 2025 dxrectmg the alleged encroachcrs to appear bcforr . . S

B the Dwssaonai Forest Ofﬁcer and submxt any vahd documentary evxdence in

~>upport 0f their clalm over the encroached ]and fallmg whxch appropnatc j-- S

L _ev:chon proceedm;,s shall bc mmated for thc rcrnoval of encroachment from S ’

: Ihf; :fp_rcs;.:lgpd: -_f : S

‘A copy ofshow.cause " notices ‘issued. is annexed herewith and ‘marked =

15.0n the r:e'quést of the DFO, DM Shamli has fixed a timelin for the suﬁey |
'process. .

A copy of umeime annexed Q&“’W«Lﬂ? and marked as ANNEXURE-‘}
_ jpci=as ,

v ~4/ .
‘:- /szU . \

o ks bt e el o e

¢+ et et < s e . it 3 S 1 wE
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16 That prqtcc!ion trenches have been dug along the demarcated boundary. .

" 17 Teams have been constituted to complete the remaining survey work.

A copy of letter from revenue department annexed herewith and marked as

ANNENURE-8.

HI CLARIFTCATIONS '

18 That it is most humbly submmed baforc the Hon’ble Tribunal that any

cncroachmcm on forest 1and can be ascenamed oniy aﬁer proper survey

' jomlly by the revenue and forest departmcnt Smce thc avaxlabic googie earth |

’ 1magcry is only as back from the ycar 2012, thc Gram Pradhan of these

' v_iHa;,es 'md the rcsudents have also stated that ihey have been hvmg herc and

prdchcmg dgnculmre for more than 30 years It is difficult to ascertain the

status. in the pcnod beforc that The Google data mdlcatcs that VIiIages of

Bibipur jalaiabad Paou khurd dabhed1 ,Blblpur hatia Bamawx were

..i‘nhabitcd .before 2012 and had been practicing agriculmre,

Photographs from Google Eax:th.imagé, statements of fhe Survey team, -
) R § b

Gram Pradhan and others are annexed herewith and marked as

ANNEXURES-9. R

Q zx A

19, '; hat in 1hc above gd]d_,ur%ﬁ}nu bi,\ is difficult to ascertain the ofticial

\0/4 x/

ot v+ g e
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involvement for the facilitation of any encroachments on these land.

"20 That it is furthcr submlrtcd as per the notiﬁoation of the réscﬁ/ed forest
'1and under Scctxon 4 of the Ind:an Forest Act }927 no specnﬁc dem:ls
reg,ardmg thc Khasra no. has bcen provxded 10 thc Forost Dcpartment In the

' notiﬁcation, boundary description of the reserveci forest 1and are -only
provided . Furthermore, 1t is submttted that the forest department does not

‘ possess Ihe detaﬂed records for land area notmed U/S4TFA, 1927 nor 1:s thcro
y KML ﬁle avaﬂable for the same. Only upon identification of theso
boundanes and due survey and dcmarcation on the ground can the.

A correspondmg KML file be accurateiy gcnerated

210 xa respoctﬁjlly submitted that for the demarcatlon of ]and notified under
Secnon 20 of the Indtan Forest Act 1927, accurate mformahon regarding
‘llage boundaries is essenna] to determme “the ‘Slhadaa (first rcference
_ poxm) Only upon 1dentxﬁcatzon of thesc boundanes and due survey ‘and -
demarcation on the ground can thc con'cspoudmg KML file be acouratc!y
generalod Jt is germane 10 mentxon here ‘(hat the dlglt;zanon of land record is
a reccnl pracncc in the forcst departmcnt Whlch started around a decade back.

| POSR %
A copy of the notification of 1&g 4 :

annéxed herewith and marked v

s - B = e i AR
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2'; Thét itis of {hc parémount t;Igmf' cance (6 mcntlon hcre that to conduct the - ’
.lqurvcy proparly and cxpcdat;ously, of the fo:cst land for the 1dent1f’ cation o( '
thc encrcachments by the Torcst Dep'xrtmcnt contmuous cooperatnon fromi
the revenue department 18 v:tai Thcrefore itis praycd that a su:table dxre,ctmn -
for the Loopemnon of the revemze department may be msued to cnable the '

forest department o 1demtfy and removc (he cncroachmcnt from the forest

land i ;r; time bound manner.

| 23 ’l hat thh thé coﬁperat;on éf the revenue dcpartmcm fhe survey work can be
' comp]eted in apprommatcly 25 weeks ( ! 77 days) and the acuons for remo?al
of encroachmems WIH bc taken sxmu!taneously, ‘subjcct to unavmdable
c:rcumstar;ccs Ii is xmpeirau;lc to 'mention that contmuous comrbumcat;ons
A were done to the d:str;ct Magxstrate dxsmct Shamh U. P v:de letters Wxth né :
- -5 19/35 3 dated 27/09/24 1013/]4 l dated 06/12/2024 1123/14 ! dated
7/] 2/2024 and 2584/ }4 1 dated 29/01/2025 to hlghhgbt the gravzty of the
- mattcr at hand and provxde the solut;on by deputmg off clais to complete {he 4
work of 1dcnnﬁcauon of cncro'ichment »

A copy‘of 1hesc _correspondencc “is annexed.he_rew;th and 'méfkéd as

‘ (E. ] S : //‘5&#\-\\ :
CANNEXURE-IL  © 0 - Wl N
. . - . e ‘,;(];_\_\‘1\/\
' - ' - f’ ‘F’ .o \
24, !Iencc 1hc prcsem affidavit 1,5\ ﬁ ccyl(o} the kmd cons:dcrat:on and
o/

. X T\)
perusal of t} 1s Hon’ bie Tnbunﬁio\/q * }\,
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25 I s{atc that cvery{hmg stated abovc has becn stated by me in my Off 0131_

| capacrty on and denved from the ofﬁcxa] records and I statc thaz: nothmg'_‘__.':

mater;al ha«; been conceakd thereﬁom S

- "‘"Venﬁedat f‘ QR onthxsZ.L!day of M&g 2025 thatf_

.and nothmg matcnal has bcen concealcd therefrom R

VERIFICATIGN Gl T

o thc contents of the above afﬁdav;t from paragraphs i o 25 are behevcd to be.f _ SRS

B _lj__.ftruc and corrf:ct to tha bcst of my icnowledgc and behef No paﬁ of 1: is false ".. SRR
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ANNEXURE-6

A brief tabular summary of the key proceedings-

S. | Details of all Notified u/s Notified u/s Total Notified Forest
No.|areas mentioned | 20 of Indian Forest Act | 20 of Indian Forest Act Land
in OA 915/2024 | Nos. Area (Ha.) Nos. Area (Ha.) Nos. Area (Ha.)
1. | All Plots 166 241.565 360 263.73 526 | 505.336
2. | Surveyed Plots 66 116.457 110 83.009 176 | 199.466
3. | Remaining Plots IQO 125.108 250 180.762 350 305.87
| 4. Encroachment Found 3.9010 Ha., which is about 2 % of the area surveyed
| 5. | Action taken regarding encroéched land-
| e| 3.7748 Ha. 0f encroachment is removed which is 96.76 % of the total encroachment of
surveyed area.
e | Proceeding u/s 61(b) of the Indian Foresf Act 1927 have been initiated for the remaining
0.1262 hectare which contain pakka makan/ structure on forest land .
6. | Time required for the survey of remaining khasras of the forest department
DM Shamli on the request of DFO Shamli, has fixed the timeline for the survey which takes
about 25 weeks.
7. | Other Action Taken

constituted for survey of Forest land.

o| A Joint Team comprising officials from Revenue and Forest Department has been

various persons for encroachment of Forest land.

o | Three H-2 cases for forest offences have been registered by Shamli Forest Division against

e | Disciplinary proceedings also have been initiated against the concerned officers.




